45 Written Answers

THE MINISTER OF SURFACE
TRANSPORT (SHRI T.G.
VENKATRAMAN): (a) No, Sir.

(b) Yes, Sir.

¢ and (d) The demand for
establishment of a Marine Engineering
College at Tuticorin could not be acceded
duc to paucity of resources.
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Levying Tolls on National

Highways
*359. SHRI K.M. SAIFULLAH: Will
the Minister of SURFACE

TRANSPORT be pleased to state:

(a) whether Governmicnt proposc to
levy tolls on National Highways; and

(b) if so, the manner in which the
revenues generated would be utilised?

THE MINISTER OF SURFACE
TRANSPORT (SHRI T.G.
VENKATRAMAN): (a) Yes, Sir. It is
proposed to levy toll on improved 4 lane
sections of National Highways, bypasses
and bridges.

(b) The funds so generated wouid be
utilised for further development of
National Highways.
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Tightening Emigration Act
*360. SHRI BRATIN SENGUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government are
considering giving more teeth to
Emigration Act to rein-in unscrupulous
manpower exporters ‘who bucaneer in
promising lucrative jobs abroad and
vanish without a trace once they pocket
their clients’ dues;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI LK. GUJRAL): (a) to
(c¢) High level consultations have taken
place between the Ministry of External
Affairs, Ministry of Labour and Ministry
of Home Affairs to address the problem
arising out of unscrupulous agents
exploiting people on the promise of
lucrative jobs abroad. Instructions have
already been issued by Ministry of Home
Affairs to Immigration Check Points to
ensure effective implementation of the
Emigration Act so that gullible people
are not defrauded and illegally taken
abroad  without proper emigration
clearance. Following guidelines already
exist to curb the nefarious activities:—

(a) It is a cognizable offence for
anyone to advertise in a newspaper,
soliciting applications for employment
abroad without quoting the Ministry of
Labour’s licence number. Ministry of
Labour has reiterated its instructions
to State Governments to take stringent
action against advertisers who are not

registered and who give
advertisements for employment
abroad.

(b) As the immigration authorities
act on behalf of the protector of
Emigrants, the protectors are under
instructions to conduct surprise checks
to see that the clauses of the
Emigration Act are strictly
implemented and persons are not
allowed to travel without emigration
clearance.



